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(Ii) 14: wtatWttent ~ i ini g the 
reasons for -not laying the 'Hlndl 
version of the above Report 
simukaaeously. -

IPlacer in library. See No. LT-3652/72J. 

_ (2) A sfatement (Hindi and English 
·.enions) indicatIiig the result of the 
-<:entral Government Market Borrowings 
~ n  September, 1972. [Placed in 
-library. See No. LT-3651/72J. 

14.36 hrs. 

MESSAGE FROM RAlY A SABHA 

SECRETARY: Sir. 1 bave to report 
--dle following message received from the 
Secretary of Rajya Sabha;-

'I am directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting held on 
Monday, the 13th November, 1972. adopt-
ed the following motion in regard to the 
presentation of the Report of the Joint 
Committee of the Houaes on the Adop-

~ n of Children Bill, 1972 ;-

'''That the time appointed for  the 
presentation of the Report of the 
Joint Committee of the House on 
the Adoption of Children Bill, 
1972, be extended upto the first 
day of the Eighty-third Session 
(Budget Session of the Rajya 
Sabha." , 

'14.37 hrs. 

ASSENT TO BILLS 

SECRETARY: Sir, I lay on the 
Table following fOur Bills passed by the 
Houaes of Parliament during the IIIIt 
tJession and assented to since a report _-
last JIlade to the Houae on the 4th 
September, 1972;-

1(1) The IriBecticides (Amendment) 

:Bill, 1972. 

" 

(2) The kice-Milling 1nd\l8try (Re-
gulation) Amendment Bill, 1972. 

(3) The Delhi University (Amend-
ment) BiD. 1972. 

(4) The Appropriation (No.4) BiD. 
1972. 

. ·i 

also lay on the Table copies. duly 
authenticated by the Secretary of Rajya 
Sabha, of the following firteen BI11$ paS1C4 
by the Houses of Parliament and assented 
to since a report was last made to Iho 
House on the 4th September, 1972;-

(1) The Coking Coal 

(Nationalisation) Bill, 1972. 

(2) The Payment of Gratuity BiD. 
1972. 

(3) The Constitution (Twenty-cishth 
Amendment) Bill, 1972. 

(4) The Diplomatic Relations (Vienna 
Convention) Bill, 1972. 

(5) The Public Debt (Amendment) 
Bill, 1972. 

(6) The Punjab New Capital 
(Periphery) Control (Chandi-
garh Amendment) Bill, 1972. 

(7) The Indian Iron and Steel Com-
pany (Taking over of Manage-
ment) Bill, 1972. 

(8) The Antiquities and Art 

Treasures Bill, 1972. 

(9) The Wild Life (Protection) BiD. 
1972. 

(10 The Rulers of Indian States 
(Abolition of Privileges) Bill, 

1972. 

( 11) The Seeds (Amendment) BiD, 

1972. 

( 12) Tho Mines and Minerals (RegUllt-
lion ana Development) Amend-
ment Bill, 1972. 

(13) ~ 6tiieftl -:Jnsilfto_ 'Ikui_ 
(Nationalisation) Bill, 1972. 
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( 14) The Indian Copper Corporation 

(Acquisition of Undertaking) 
Bill, 1972. 

(15) The Former Secretary of State 
Service Officers (Conditions of 
Service) Bill, 1972. 

14.38 ~  

BUSINE:SS ADVISORY COMMITTEE 
SrvENTELNHI REPORT 

THE MINISTER OF PARLIAMEN· 

TARY AFFAIRS AND SHIPPING 
AND TRANSPORT tSHRI RAJ 

BAHADUR): I beg to present the 

Seventeenth Report of the Business 
Advisory Committee. 

STATEMENT RE. DROUGHT SITUA· 
TION IN THE COUNTRY 

THE MINISTER OF FOOD AND 
AGRICULTURE (SHRI F. A. AHMED): 

I beg to lay on the Table a statement on 

drought situation in the country. 

Statement 

Hon'ble Members are aware that due to 
inadequacy of rains and erratic heheviour 

of the monsoons till the end of July over 
large parts of the country and in some 
parts even during August and Septemh<r, 
this year's Kharif crop has suffered con· 
siderahle damage and scarcity conditions 
have occurred in varying degrees in the 
States of Andhra Pradesh. Bihar, Gujarat, 
Madhya Pradesh, Manipur, Mahashtra, 
Mysore, Nagaland, Orissa, Rajasthan, 

Tamil Nadu, Tripura, U.P. and West Ben-

ga\. The worst affecled States 'are Maha-
rashtra, Gujrat, Andhra Pradesh and 
Rajsthan. In Bihar, U.P., Mysore, West 
Bengal, Orissa and Madhya Pradesh, where 

die prospects of the Kharif crops appeared 
bleak at one time, the position has improv-

ed considerably as a result of rains receiY-. 
ed later in the season. 

2. in order to relieve the distress caused: 
by the drought, adequate relief measuns. 
have been organised. All-out effort __ . 

been made in starting relief works, pro-
viding gratuitous relief and maline: 
arrangements for the supply of drinking 

water, fodder and for preventing tbe out-
break of epidemics in the affected area&. 
At present 69.594 relief works employing 
35.38 lakh persons are in operation tD 
various parts in the country. The relief 

works started are such as would result ill 
the creation of durable assets and mainly 

consist of soil conservation. afforestation. 
minor and medium irrigation, deepening:' 

and construction of wells, tanks and other 
.imilar pro.iects. Besides, full advantage 

has heen taken of the approved Plan and 
non-Plan schemes for creating employment 

opportunities in the affected areas. 

3. Although the main emphasis has beeD' 
on starting the relief works to provide-
necessary purchasing power to the affected 
popUlation, yet (0 provide relief to the 
old, the infirm and thme who are unable 
to work for some reason or the other. 
gratuitous relief has been provided. At 
present, nearly 17 lakh persons are ill 
receipt of gratuitous relief in various part!J 
of the country. Besides, over 30 lakh 
persons, including children and nuning 
mothers are benefitted by the free-feeding 
and milk distribution programmes. 

4. In accordance with thte preS(:ribed 
procedure for giving central assistance;. 

central teams have by now visited almod 
all the drought-affected States. The lob' 
ceiling of expenditure for 1972-73 fixect 
by Government on the recommendations 
of the Central Teams for the States vi.ited 
so far aggregates to about Rs. 102 crores.. 
Besides. ad-hoc assistance of about R. •. 3" 
crores has also been released accordin& 
to the requirements of the State Goveru-

men Is concerned. 

S. Special mention may be made of -
Emergency Production Programme initial' .. 

ed by my Ministry to retrieve the loss iD 
Kharif prodnction and increase the prodac:-


